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REPORT

The Committee on Private Member's Bills and Resolutions was held in the
Chamber of Hon'ble Speaker, Delhi Legislative Assembly on 3" April, 2002 at
12.00 ( Noon).

The Committee was informed that following 3 Private Member Bills which have
already been introduced are required to be listed for consideration:-

1. Delhi Sikh Gurudwara (Amendment) Bill, 2001 — Shri Arvinder Singh Lovely
2. Delhi Senior Citizens Honour Bill, 2001 — Shri Mukesh Sharma

3. The Declaration of Assets by Government Servant Bill, 2001 — Shri Arvinder
Singh Lovely.

The Committee decided that Bill No.2 & 3 be listed for Friday 5-4-2002.

As regards Bill at Sr. No. I, the Committee decided that since a
Government Bill reducing the voting age from 21 to 18 in Gurdwara Elections has
already been passed by the Assembly and assented to by President, and it
contains the main provision in Shri Lovely's Bill, hence Hon'ble member be
requested to withdraw the same.

The Committee was informed that the notices of following two
Private Member Bills were received in the last session and these can be
considered for introduction.

1 The Delhi Lokayukta | Main provision of this Bill have been found to be
and Upalokayukta | in order by the Law Deptt. The Committee
(Second Amendment) | decided to list the Bill for introduction on
Bill, 2001 ( Shri| 5.4.2002

Mukesh Sharma)
The Delhi Reservation | Since the Legislative Assembly is competent to
for other Backward | enact a law on the subject, thercfore, the
Classes in Committees | Committee decided to allow introduction of this
and Self- Employment | Bill

Schemes Bill, 2001
(Shri Mukesh Sharma)
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21 Resolutions.

)

RESOLUTION

The Committee was informed that in all the Secretariat had received Notices of

However, the following three have found place in balloting. The

Committee decided to list the same on Friday 12™ April, 2002 and allotted time as

shown against each:-

S.No. | Name of the Text of Resolution Time
Member = Allotted
1 Smt. Kiran This House resolves that registration of all | 30 Minute
Choudhry marriages be made compulsory with a view to
empowering women, according them proper
respect in society and protecting their
exploitation.
4 Shri Mohan This House resolves that for purposes of 30 Minute
Singh Bisht making proper cleanliness system a high
powered committee be constituted which may
carry out inspections from time to time to
protect the health of people of Delhi.
3 Shri Arvinder | This House resolves that with a view to ensure | 30 Minute
Singh Lovely | free and fair poll, the next Assembly elections
in Delhi may be held on the basis of photo-
identity card so that malpractices and
irregularities in the poll process are done away
with and the process of preparation of identity
card be completed within a year.

Ram to present the Report of the Committee to the House.

The Committee authorized Shri Nand Kishore Garg and in his ab.‘ience Shri Shadi

DELHI
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(CH. PR.EM SINGH)

CHAIRMAN

COMMITTEE ON PRIVATE MEMBER
BILLS AND RESOLUTIONS




